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The Lok Sabha met at fifteen minutes
past thirteen of the Clock

[MR. SPEAKER in the Chair]
PRESIDENT’S ADDRESS
[English]

SECRETARY-GENERAL : I beg to
lay on the Table a copy of the President’s
Address lo bolh Houses of Parliament
assembled together on the 23rd February,
1987.

Address

*Honourable Members, it. gives me
great pleasure to welcome you to this first
session of Parliament in 1987. 1 extend to
you my best wishes for the successful
completion of the budgetary and legisla-
tive business ahead.

2. In 1986 many of the gains made

from the thorough and comprehensive
policy changes initiated in several key
areas were consolidated. At the same time
it was a year in which the country was
called upon lo grapple with challenges,
external as well as internal, to its unity

and integrity. Our secular, democratic
structure is boldly facing the forces of
communalism and separatism. Nothing

will ever shake the people of India from
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their adherence to the basic principles of
democracy, secularism and socialism which
inform our [Republic.

3. In Punjabl the forces of democr:
unity, progress and secularism continue to
be engaged in the struggle to isolate and
wipe out the anti-national elements which
are guided and controlled by foreign
sources. Under the leadership of the Chief
Minister, Shri S.S. Barnala, the State
Government and the people of Punjab,
have shown exemplary courage in uphold-
ing the values of secular democracy. The
people of Punjab have always been in the
forefront to defend the unity and integrity
of India. They played a historic role in
the freedom struggle which has left the
imperishable imprint of secularism and
democracy on their mind and spirit. It is,
therefore, not surprising that they have
stood up to the blatantly unfonstitutional
effort to subvert the democratic process
through a sinister exploitation of religious
sentiments. In flagrant voilation of the
sacred tenets and traditions of the great
religion founded by Guru Nanak, a small
section has turned religious functionaries
and holy shrines into instruments of terror
and subversion. Today this is the central
issue in Punjab. Government will not
allow the enemies of India’s unity and
integrity to abuse and mjpuse religion for
their nefarious ends of creating communal
disharmony and of unleashing violence
and hatred jn Punjab. All patriotic,
secular, democratic and progressive forces
have to unite to build the strength of the
people to overcome the reactionary,
fascist and anti-national elements who are
misguiding and confusing the masses in
the name of religion. The challenge faces
us all. No one can remain on the side-.
lines

*The President delivered his Address, in Hindi,
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anniversary of our freedom, it is fully
conscious of the dangers posed by religious
obscurantism and communalism. It was in
April, 1948 that the Constituent Assembly
(Legislative) passed a resolution calling
upon Government to take steps to elimi-
nate communalism from India’s political
life The Father of the Nation had been
assassinated barely two months earlier
Memories of the ghastly killings were still
fresh in the minds of our Constitution
makers. The threat to the unity of India
from communalism loomed large before
them. As we want ahead on our path of
planned developmant, we began to assume
that social and economic progress would
automatically weaken the communal out-
look. Experience has, however, shown
that the communal and fundamentalist
forces, aided and abetted by external
elements, are challenging our basic values
of nationalism, secularism, democracy and
socialism., Indiraji’s martyrdom was to
defend the same sacred cause of the unity
and integrity of India against the evil
designs of communalists and reactionaries.
These nefarious forces constitute a deeper
malady which has persisted inspite of
demonstrable progress in socio-economic
sphere. The situation clearly calls for a
reappraisal and Government propose a
national dialogue for this purpose. Our
precious heritage of unity in diversity can
he preserved only by fighting all d.visive
forces.

5 There can be no better way of
celebrating the 40th  anniversary of
freedom and the birth centenary of the
architect of modern India, * Jawaharlal
Nehru, than concerted and resolute action
to remove the cancerous cells of com-
munalism from our body politic. The
National Committee for these celebra-
tions, headed by the Vice-President of
India, will devise a comprehensive pro-
gramme to incluate secular values and
scientific temper.

6 While the

oed in controlling extremist activities in
Punjab, a new danger appeared on our
borders. In January, 1987, Pakistan
deployed strike formations in a menacing
posture threatening Punjab and Jammu

Kashmir. As Members are

aware,. our
borders are

largely manned by para-
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military forces. Faced with this situation,
the Government had to deploy our armed
forces for safeguarding the
Serious tension .was
forward movement

borders.

generated by the
of Pakistani- forces.
The Prime Minister took the initiative for
immediate taks between the two Govern-
ments. An agreement on measures to
descalate the situation was reached during
negotiations between the two Governments
held in Delhi recently and Pakistan agreed
tO withdraw their Army Reserve North
from the Ravi-Chenab corridor. Further
talks will be held in Islamabad. India’s
policy is based on peace and cooperation
with all nations. Government have taken
various measures to strengthen coopera-
tion with our neighbours. While deter-
mined to preserve our sovereignty and
integrity, India is prepard to remove all
causes of tension and distrust between the
two countries in the spirit of bilateral

cooperation embodied in the Shimla
Agreement.
7. The Mizoram Accord, signed in

1986, brought to an end decades of insur-
gency and strife in that beautiful part of
our country. Pursuant to this Accord,
Statehood has been conferred onMizoram

and elections have been held.
Government has taken office.

A new

8. The aspirations of the people of
Arunachal Pradesh for a full-fledged State
have been fulfilled by the enactment of
Parliamentary legislation to confer the
Statehood on Arunachal Pradesh. The new
State came into existence on February 20,
1 87. A new chapter in the history of the
people of Arunachal Pradesh has begun.

9. Government are committed to

safeguarding the rights and interests of

minorities. The solemn assurances

contained in our Constitution regarding
religious, cultural and linguistic matters
have been and are being implemented in
letter and spirit. Government have conti-
nued to carefully monitor the implemen-
tation of the 15 point programme
formulated by Shrimati Indira Gandhi to
ameliorate the condition of minorities,

10 In my Address on February 2(
1986 I had outlined the priority areas for
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1986-87 and beyond. The main policy
thrusts wore ;

(i) Formulation of the revised 20-
point programme ;

(ii) Formulation of the new educa-
tion policy ;

(iii) Formulation of  technology
missions to improve the condi-
tion of the rural and urban
poor ;

(iv) A new orientation to our agri-
cultural policy and taking the
green revolution to the eastern
region ;

(v) A more effective strategy for
family planning ;
(vi) Intensification  of  industrial
growth ;
(viil) Promotion  of exports and
tourism ;

(vjii) Reforms in the administrative
system ; and

(ix) Changes in electoral laws.

11. My Government have taken action
in all these areas and positive results are
beginning to flow.

12, The 20-point programme of 1986
has sharpened the focus on measures to
eardicate poverty. The main features of
the restructured programme are :

(i) Poverty alleviation programmes
which aim at expansion of
rural employment and improve-
ment of productivity and pro-
duction ;

(i) Programmes for ensuring
justice to scheduled castes and
schduled tribes ;

(iii) Reduction of income inequali-
ties and removal of social and
economic disparities ;
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(iv) Strengthening of the movement
to ensure equal status for
women ;

(v) Creation of new opportunities
for youth ;

(vi) Provision of safe drinking water
for all villages ;

(vii) Protection of environment;

(viii) Supply of energy for the
villages; and

(ix) Evolving a more responsive
administration.
13. The new dducation policy has bee

formulated” It is an effective instrument
in our fight against poverty. Its major aim
is to reach out to the poor and the
deprived and to place in their hands the
means to gain control over their own
destiny. Programmes such as the Opera-
tion Blackboard, non-formal education,
adult education, vocational education and
Navodaya Vidyalas will bring about quali-
tative changes in education. They will
directly help socially and economically
backward sections of the community. The
new policy will also strengthen national
integration. We have emphasized the
importance of spreading an awareness and
involvement of all our people in the
heritage of India. The newly established
zonal cultural centres have begun under-
taking this task with enthusiasm and have
organised innovative Festivals of our
culture in Punjab, Rajasthan, Uttar
Pradesh, West Bengal, Meghalaya, Gujarat,
Maharashtra, Goa, Karnataka, Andhra
Pradesh, Kerala, Tamil Nadu, Arunachal
Pradesh and Mizoram and Apna Utsav in
the capital.

14. Five technology
been set up in the following areas :

(i)  Drinking water for all villagss;
(i1) Eradication of illiteracy;

(iii)  Universal immunisation  of

Children;

missions have
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(iv)  Production of oilseeds and

manufacture of edible oils;

(v) Improved communications.

Government are considering issues relating
to an effective management and monitor-
ing system for'the missions. The key idea
here is to involve the people in activities
relating to the missions so that they rea tse
the potential for individual and social
development,

15.

policy has  proceeded’ satisfactorily.
Growth of productivity in the eastern
region has vindicated Government
strategy. To increase and stabilise produc-
tion and productivity in the major part of
our land resources, a national programme
of rainfed agriculture through watershed
development has been launched during
the current year in 16 major rainfed/
dryland farming States. A National Pulses
Development Project, with an putlay of
Rs 50 crores, has been started in 1986-87
to increase production of this essential

protein crop.

16 We have formulated a new family
planning strategy with major emphasis on
voluntary acceptance of the two child
norm. The programme will be integrated
with health care, nutrition and education
programmes. Government have decided
that the leading role in promotion of the
family  welfare programme should . be
played by voluntary agencies.

17 In the sphere of industry, the
dynamic thrust for efficiency and moder-
nisation has begun to show results. Indus-
trial production has picked up signifi-
cantly.

18. Intensive efforts have been made

on the basis of a coordinated approach to
promote exports of both primary com-
modifies and manufactured products. In
our strategy manufacturing has been
assigned the role of growth sector. A con-
cessional rate or duty has been allowed
on imports of modern capital goods for
export production. Contemporary techno-
logy is being permitted for the thrust
sectors.  Significant fiscal and financial
measures such as the new cash compen-

satory scheme, the duty-drawback system,
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Availability of MODVAT in respect of 38
specified chapters, deduction in respect ot
profits for exports, sharp reduction in the
rates Of interest on pre-shipment and post-
shipment credit for exports and the new
computer software policy are intended to
boost exports.

19. The process of reform
administrative  .system  has  gathered
momentum. There has been a positive
response of the civil servants to the new
imperatives of  accountability,  social
responsibility and a new work ethic.
Government are determined to carry for-
ward the task of bringing about qualitative
improvements in Government management
with the cooperation of all sections of‘the

work force.

20. The basic structure of our elec-
toral system has stood the test of time. It
has ensured free and fair elections to
Parliament and State Legislatures and has
been recognised and acclaimed as such by
the whole world. Based on the report o
the Chief Election Commissioner of 1986,
Government have formulated certain
suggestions, which are to be discussed
with the various political parties and also
thrown open to public debate. Necessary
legislation will be initiated, as in the past,
on the basis of consensus evolving from
such discussions.

21.

ficant legislation affecting important areas
of national life Stringent and comprehen-
sive environment protection legislation
has been enactcd. It was brought into
force on November 19, 1986 as a fitting
tribute to the memory of Shrimati Indira
Gandhi who did more than anyone else to
raise environmental consciouness.

—The rights of the consumers arc now
part of the statute book.

—Redical laws have been passed to
improve the status of women.

-The Suppression of Immoral Traffic
in Women and Girls Act, 1956 was
amended to protect all persons sexually
exploited for commercial purposes. Stricter
punishment has been prescribed for living

on the earnings of prostitution of children
and minors.

in our

1986 will be remembered for signi-
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—The Dowry Prohibition Act was
amended, shifting the burden of proving
that there was no demand for dowry on
the person who takes or abets the taking
of dowry. Offences under the Act have
been made non-bailable.

—Indecent Representation of Women
(Prohibition) Act has been passed under
which depiction of figure of a woman, her
form or body, which has the effect of
being indecent, derogatory or which
denigrates woman has been made punish-
able.

A significant feature of these laws is
that legal remedy can be invoked by
citizens. In implementing these far-rcach-
ing laws, the cooperation of public spirited
and socially conscious citizens is of vital
importance.

22. Let me now turn to the major
trends in the economy.

23. Notwithstanding an indifferent
monsoon the growth in gross national
product in 1986-87 will be around 5%.

Thus the targeted growth rate of the
Seventh Plan will be achieved for the
sccond year in succession.

24. The foodgrain output will be
somewhat higher than last year inspite of
inadequate rains for the third year in
succession. Government are concerned
over the fact that even though agricultural
production has reached higher levels, it is
showing signs of levelling off. It is partly
the result of three consecutive years of
poor precipitation. The basic strategy for
increasing agricultural production is sound.
Vigorous implementation of projects and
programmes for increasing  irrigation
potential and popularising the use of high-
yielding varieties of seeds is expected to
achieve the targeted growth rates of
the Seventh Plan. Government have taken
major policy initiatives to increase the
domestic production of oilseeds.

25. The industrial
performed remarkably well both in 1985-86
and 1986-87. The average annual growth
rates for the last two years are likely to
be 9.5% in power, 6% in coal, 7.7% in
saleable steel, 6.8% in hot metal, 8/0 in
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railway freight and 16 5% in fertilizers.
The significant aspect of the infrastruc- -
tural scene is that annual performance has
continuously improved, extending over
every quarter. In many cases, the lowest
production in a quarter has been higher
*than the highest production recorded in
any quarter of the preceding year. The
infrastructure has begun to use invest-
ments in an effcient manner,

26. The revised index of industrial
production (base 19«0-81- 100), with a
wider and more representative coverage
thao the old index, provides evidence of
satisfactory industrial growth. In 1985-86
industrial production grew at the rate of
8.7%. In 1986-87 growth rate is expected
to*be 7.8%. There has been impressive
growth in electronics during the previous
two years at the rate of around 40% per
annum. The public sector has continued
to play the key role in our economic
development. At the end of 1985-86, the
total investment in Central public enter-
prises stood at Rs. 50,341 crores, register-
ing an increase of Rs. 14,947 crores
compared with 1984-85. The financial per-
formance of ,Central public enterprises
has shown an encouraging trend. Measures
have been taken to strengthen the auto-
nomy of public enterprises and to make
them accountable for results.

27. Public stocks of foodgrains have
continued at -high levels and stood at 23
million tonnes in December, 1986. This
has enabled Government to make addi-
tional allocations of rice and wheat to
States for public distribution, to provide
rice and wheat at concessional rates to
integrated tribal development projects and
nutrition programmes and to make higher
allocations for the National Rural Employ-
ment Programme and the Rural Labour
Employment Guarantee Programme. Com-
fortable stocks of foodgrains also enabled
Government to give adequate quantities to
drought-stricken States for the food-for-
work programme.

28. There has .been a major reoric
tation of policy to stimulate sugarcane
and sugar production. The new two year
sugar policy aims at providing sugarcane
farmers with more remunerative prices.
It has also created a stable environment
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by announcement of the statutory mini-
mum price a year in advance. As a result
of this policy, sugar production increased
by almost one million tonnes in 1985-86,
and 1t expected to increase further in
1986-87. This has enabled Government to
reduce sugar imports.

29. The technology mission for boos-
ting oilseeds production has started func-
tioning. A programme with an outlay of
Rs. 170 crores during 1986*90 has been
launched to increase production of oilseeds
to 18 mi-llion tonnes in 1989-90. In Kharif
1986, productivity of oilseeds is estimated
to have gone up by 10% and production
by 7% over Kharif 1985, despite adverse
weather conditions which reduced acreage
by 3%. Edible oil imports were reduced
to provide an incentive to domestic pro-
duction. In 1985-86 impors were reduced
by 55% in value terms and over 15% in
quantity terms. Fiscal incentives have
been provided to ensure processing of
greater quantities of minor oilseeds and
rice bran into edible oils.

30. In 1986-87, anti-poverty progra-
mmes received stronger emphasis. The
Integrated Rural Development Programme
(IRDP) and the Employment Programmes
are the kingpin of the anti-poverty strategy.
In 1986-87 an outlay of Rs. 543.83 crores
,was provided for the Integrated Rural
Development Programme. This may be
compared with Rs. 207.7 crores provided
in 1984-85 and Rs. 205.9 crores in 1985-86.
Upto the end of December 1986, 2.07
million families have been assisted. New
features haye been introduced in the
implementation of the programme. They
are higher level of investment per family,
provision for forward and backward link-
ages, emphasis on training of beneficiaries,
involvement of voluntary organisations,
introduction of concurrent evaluation and
increasing the assistance to women. Under
all these programmes the basic thrust is
to provide maximum assistance to the

poorest of the poor and to scheduled
castes and scheduled tribes.
I ~

31. The National Rural Employment
Programme and the Rural Landless
Employment Guarantee Programme were

strengthened in  1986-87. Employment
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aggregating to 550 million mandays is
expected to be created There has been a
noteworthy step up in outlays on NREP.
In 1986-87 a total outlay of Rs. 479.75
crores was provided by the Centre compar-
ed with Rs. 230 crores for 1984-85 and
Rs. 337,21 crores for  1985-86. Under
RLEGP, Which is wholly funded by the
Centre, an outlay of Rs. 731.10 crores was
provided for 1986-87 which may be com-
pared with Rs. 400 crores for 1984-85 and
Rs. 606.33 crores for 1985-86.

32.  The 20-point programme of 1986
emphasises the provision of safe drinking
water for all villages. In 1986-87, a total
amount of Rs. 794.05 crores was allocated
for the drinking water programme in
Central and State plans taken together.
40,000 villages are expected to be covered
exceeding the target of 35,930 wvillages.
Special attention is being paid to provision
of water supply for scheduled casles and
scheduled tribes.

33, In 1986-87, the outlay for the
annual plan was stepped up substantially.
For the first time in our planning history,
40% of the Five Year Plan was financed
in real terms in the first two years of the
plan period. In allocation of resources
high priority was accorded to anti-poverty
programmes and to strengthening the core
sectors of the economy. A massive increase
of 65% was made in the outlay for major
anti-poverty programmes. The outlays for
agriculture, rural development and irriga-
tion were stepped up by nearly 30%. The
plan provision for education was increased

by 60%. The Central plan for 1986-87
envisaged an outlay of Rs. 22,300 crores,
representing  an increase of  20.5%

over the last year’s outlay. The actual
outlay of the plan is likely to be higher at
around Rs. 23,000 crores. Nothing could
illustrate better the strong commitment of
Government to the pivotal role of plan-
ning in India’s development.

34. Government have taken steps to
implement the basic proposals outlined in
the long term fiscal policy. The tax struc-
ture is being reformed and simplified,
strong emphasis has been laid on mobili-
sing resources for development by better
administration and enforcement to improve

compliance; awstable fiscal environment is
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[English]

SHRI SONTOSH MOHAN DEV:
Sir, in March 1986, an Inter-Ministerial
Committce was set up to cxamine a
special tele-communication system for
business and industrial retwork., They
have submitted their Report in October
1986 and this is uader the active con-
sideration of the Government. If it is
implemented, there will be a new type of
tele-communication system for the indus-
trial and business houses.

[Translation}

SHRI RAMSWAROOP RAM : Has
expert opinion from other countries been
taken to relieve congestion in the lines ?

[English]

SHRI SONTOSH MOHAN DEV:
Sir, there are enough experts within the
country to look after the maintenance of
the tele-communication system and a
continuous process is going on to improve
the service. There is no need to get any
foreign experts for this purposc,

SHRI ASUTOSH LAW :  Sir, may I
know from the hon. Minister, in view of
the Government’s decision not to give to
the privaie sector the tele-communication
system, whether the Government is now
considering 1o set up a Nigam in Calcutta
considering the fact that the Calcutta
Telephones has at present got no admini-
stration, it is not working at all. There-
fore. I would like to know whether the
Government has got any positive pro-
posal to set, up a Nigamin Calcutta,
instead of Cailcutta Telephones.

SHRI SANTOSH MOHAN DEV:
Sir, the Calcutta Telephone system is
working, but it cectainly needs improve-
ment.

(Interruptions)

SHRI ASUTOSH LAW : 1Itis not
wor«ing atall. On 199, 197 and 1838
there is no response, Nobod- can get
any response for the trunk calls, STD,
Assjstance—nothing at all. There is no
tele phone system working there.
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SHRI SONTOSH MOHAN DEV :
Sir, as I said, the telenhone system is
working there. There are certain improve-
ments necessary and the Government is not
ccnsidering creation of any Nigam at the
moment.

SHRI THAMPAN THOMAS : In this
context, I would like to know how many
applications are pending throughout the
country—it is just to show the gravity—-
and how you are going to cater to their
necds. Still are you viewing it as a luxury
or utility and what is your plan to cope
up with the situation ? Is there any pro-
gramme for the Government in that
manner ?

SHRI SONTOSH MOHAN DEV :
Sir, at present there are about 10 lakhs
in the waiting list in the country. In the
Seventh Five Year Plan our target is to
commission 16 lakhs, thercby not only
the existing waiting list, but future pro-
spective consumers will also be looked
after.

MR. SPEAKER : Question No. 4—
Shri V.S Krishna Iyer.

[Translation]

SHRI JAGANNATH CHOUDHARY :
Mr, speaker, Sir, 1 want to put a ques-
tion regardirg telephones.

MR. SPEAKER I have already
calied the next namec you can put it later
on.

[English)

Setting up of Ess III and Ess IV units
cf Indian Telephone Industries

*4, SHRI V.S. KRISHNA IYER:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal to
set up electronic switching system I'I and
electronic switching system IV units of
Indian Telephone Industries;

(b) if so, the places where these are
proposed to be set up;
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(¢) whether all the existing emplovees
of Indian Telephone Industries will be
absorbed in the proposed units;

(d) whether fresh recruitments are to
be made; and

(¢) when will the proposed units be
set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
No, Sir.

(b) to (¢) Do not arise.

SHRI V.S KRISHNA IYER : Sir,
the hon. Minister has stated that there is
no proposal to start third and fourth
systems. May I know at least what is
the fate of the second electronic switching
system to be installed at Bangalore and
when will it acwally commence the
work ? Also what is the capacity of that
factory ? Will all the employezs of the
crcss bar exchanges be absorbed in that
factory and how much investment is
necessary ?

SHRI SONTOSH MOHAN DEV :
Sir, as far as ESS Il is concerned, the
location is finalised as Bangalore. The
technology has not yet becn decided.
Once the technology is  decided,
then only we will be able to say how big
will be the factory, but generally like
Mankapur which is equipped to produce
5 Jakh lines, the second ESS—ESS I —is
also to be considered to have infrastruc-
ture to have S lakh lines,

As regards the emnloyecs, we shall
take all necessary steps so that they get
alternative employment or they are absor-
bed. At this stage we are not in a posi-

tion to say anything.

SHRI V.S. KRISHNA IYER : For
the past two years I have been getting the
same answer. Sir, when are they going
to decide upon the technology ? For two
years they have been saying that they are
yet to decide about the technology. I
would like to know what is the require-
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ment of the country so far as the electro-
nic equ pments are concerned and whe-
ther Mankapur is able to cope up with
the sjtuation. Is it not necessary that
we should start the second unit immedia-
tely ?

SHRI SONTOSH MOHAN DEV :
Sir, the question itself is quite contradic-
tory because we have to see the position
about the cross bar and strowger factories
which are not only in Bangalore, but also
in Rae Bareilly vis-a-vis the new line
which is to be adopted. As a Minister
1 would like to get mo:e electronic
exchanges like Mankapur, but at ihe
same time we have to think about Rai
Bareilly as well as Bangalore cross bar
and strowger cxchanges. A Commiitee
has been formed, they are looking into
the pros and cons of this., Mr. Krishna-
murthy, Chairman SAIl , is the Chairman
of that Committee. Afier we get their
report, we shall be able to take the im
decision of the Government on it,

SHRI ATAUR RAHMAN : Sir, every
time we have been getting the repiy
from the Minister of Telecomunications
that our technology is good. How is it
that no improvement has taken place at
all ? I would like to say that whencver
our pohlticians fall ill they would like
treatment to be done in a foreign
country. What is wrong, if we bring
technology experts from outside country
to set our tclephone system all right ?
That is my question,

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH) : The
hon. Member is within his rights to say as
to who wants to get meudical treaument
from which place he desires.. That is an
individual matter. But this is a national
matter and .,

SHRI ATAUR RAHMAN : Thaj is
why, I am saying.

SHRI ARJUN SINGH : That is why,
I am answering.

I would like to make it very clear that
in the choice between the indigenous
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the Chancellor
Republic of Germafiy,
the President of the African National
Congress, the President of SWAPO,
the President o f,Bangladesh, the
Minister of Yugoslavia, the President
of Nicaragua, the Prime Minister of
Zambia, the King of Jordan, the Prime
Minister of Denmark, the President of
Peru, the Prime Minister of Malaysia and
the President of Finland.-The then Prime
Minister and the current President of the
People’s Democratic Republic of Yemen
and the Prime Minister of Italy made
transit visits to India President Zia ul-
Haq of Pakistan paid an unofficial wvisit.

President of Seychelles,
of the Federal

Prime

51. These bilateral visits have streng-
thened our friendly relations with these
countries. A large number of cgreements
Jiave been signed to further bilateral co-
operation in economic, commecrcijl scienti-
fic ard cultural fields.

52. In the context of the close and
fiicndly relations th.it. have characterised
the four decade history of Indo Soviet
cooperation, the visit of Mr. Gorbachev,
the General Secretary of CPSU was a
landmark. The Delhi Declarationl signed
by Mr. Gorbachev and our Prinre Minister
has piovided a qualitatively new frame-
work lor international relations based on
non-violence, justice and equality. It v/ill
have worldwide significance in establishing
new attitudes and values relevant to the
crucial problems of humanity.

53.  The thrust of Government policy
is to improve the welfare of economically
and socially weaker sections of the com-
munity. The primary focus of policies and
programmes initiated during the last two
year has been to assist the landless agricul-
tural labour, the small and marginal
farmers, artisans and craftsmen, handloom
weavers, women, children, the urban poor,
scheduled castes and scheduled tribes and
other backward classes. Our strategy of
development will continue to strongly
emphasize social justice as its foremost
objective.

54. Inspite of the many difficult pro-
blems we are facing, the people have high
confidence in their capacity to build a
strong and prosperous India. This confi-
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dence comes from our impressive achieve-
ments. India stands as a symbol of stability
and progress. Our commitment to basic
values and our determination to preserve
cur cultural heritage have enabled us to
march forward wiih our head held high,
we still have much to do. With the co-
operation and unbounded enthusiasm of
cur people, my Government will take the
country forward on its chosen path.

55. Our tasks are anchored to ba

national priorities. National cohesion will
be strengthened. Communalism will be
fought tooth and nail. The anti-poverty
programme will be implemented with
vigour The core sectors of our economy
will be strengthened and expanded to
ensure self reliant growth. The energy and
vitality of our youth will be harnessed to
nation building; The spirit of sacrifice
which permeated the struggle for freedom
must be recaptured to face the challenges
that confront us. A passion for nation
building ‘must fill our hearts. For the
~accomplishment of these momentous tasks,
I give you my good wishes.

Jai Hind.

13.16 brs.
OBITUARY REFERENCES
[English]

MR. SPEAKER : As we meet today
after an interval of about two and a half
months, it is my sad duty to inform the
House of the passing away of Shri Sunder
Lai, a sitting member and seven- of our
former colleagues namely, Sarvashri
Tukaram Shankar Patil, Raj Narain,
Harekrushna Mahtab, Jai Ram Varma,
Sardar Singh, Syed Ahmed and Mahamaya
Prasad Sinha.

Shri Sunder Lai’was a sitting member
of Lok Sabha representing Hardwar con-
stituency of Uttar Pradesh. Earlier, he
had been a member of the Constituent
Assembly, Provisional Parliament, First,
Second, Third, Fourth and Fifth Lok
Sabha during 1946-50, 1950-52, 1952-57,
1957-62, 1962-67, 1967-70, and 1971-77
respectively.
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A veteran freedom fighter, he actively
participated in the Quit India Movement
and suffered imprisonment. An able
parliamentarian, he showed keen interest
in the proceedings of the House and
focussed the attention of the House to
varicus problem faced by the downtrodden
and weaker sections of the society.

Shri Sunder Lai passed away at New
Delhi on 3 January, 1987, at the age of
66 years.

Shri Tukaram Shankar Patil was a
member of the Second Lok Sabha during

1960-62 representing Akola constituency
of Maharashtra.

A well known social worker, he#
worked for the wupliftment of weaker

sections of society.

Shri Patil passed away at Malkapur on
12 December, 1986.

Shri Raj Narain was a member of the
Sixth Lok Sabha during 1977-79 represent-
ing Rae Bareli constituency of Uttar Pra-.
desh. Earlier he had been a member of,
the Uttar Pradesh Legislative Assembly
in 1952 and 1957. He was also a member
of the Rajya Sabha during 1966-72 and
1974-76. He served as Union Minister of
Health and Family Welfare in 1977.

A veteran freedom fighter, Shri Raj
Narain was associated with the freedom
movement since his early He
actively participated in the Quit India
movement in 1942 and suffered long
imprisonment. An able parliamentarian,
he made his presence felt in the House.

age.

A well-known political and. social

worker, Shri Raj Narain worked and
fought for the upliftment of the down-
trodden A Law graduate from Banaras

Hindu University, he was closely associa-
ted with veteran socialists like Acharya
Narendra Dev and Dr. Ram Manohar
Lohia. A widely travelled person, he
took keen interest in yoga, Indian culture
and philosophy.

Shri Raj Narain passed away at New
Delhi on 31 December, 1986, at the age
of 70 years.
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Shri Harekrushna Mahtab was a mem-
ber of the Constituent Assembly, Provi-
sional Parliament, First and Third Lok
Sabha during 1946-50, 1950-52, 1952-55
and  1962-67 respectively representing
Angul Constituency of Orissa. He had
also been a member of the Orissa State
Legislative Assembly during 1956-61.

A veteran freedom fighter, Shri
Mahtab gave up his studies to participate

in (he freedom struggle and suffered
imprisonment for long period. He was
Chief Minister of Orissa during 1946-50

and again during 1956-60
mental in achieving the merger of the
former Princely States with Orissa. It
was during his tenure as Chief Minister
of Orissa that sanction was given for the
construction of Hirakud Dam and
struction of a new capital for the States
of Bhubaneswar was begun. Shri Mahtab
served as Minister of Industries and Com-
merce in the Union Cabinet

1950-52 and as Goverhor of the
Bombay presidency during 1955-56.

He was instru-

con-

during
then

A noted literateur and journalist, Shri
Mehtab was author of several ' books and
novels in Ehglish and Oriya. He served
as President, Orissa Sahitya Akademy,
Orissa Sangeet Natak Akademy and Orissa
Lalit Kala Akademy. A well known
historian, he was conferred with honorary
degrees of Doctors of Letters, Doctor of
Literature and Doctor of Laws by Andhra,
Utkal and Saugar Universities respectively.
He was awarded Sahitya Academy Award
for his writings in a daily paper.

Shri Mahtab passed away at Bhubane-
swar on 2 January, 1987 at the age ot 88
years.

Shri Ja. Ram Varma was a member of
the Seventh Lok Sabha during 1980-84
representing Faizabad  constituency of
Uttar Pradesh. He had been a member
of the Uttar Pradesh Legislative Assembly
during 1946-68 and 1970-74. He served
as a Cabinet Minister in the State for
several years.

A veteran freedom fighter, Shri Varma
gave up service to take part
dom struggle and suffered
A dedicated political and

in the free-
imprisonment.

social worker,
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he worked for the upliftment off weaker
sections of society. He served as Chair-
man of the Uttir Pradesh Backward
Classes Association and as Vice-Prcsident
of the All India Backward Classes Asso-
ciation. He was founder of several edu-
cational institutions and associated with
their management in various capacities.
An agriculturist by profession, he took
keen interest in the extension of agricul-
ture and served as Chairman of the
National Seeds Corporation and the State
Farmers' Corporation of India in 1977.

Shri Verma passed away at Lucknow
on 13 January, 1987 at the age of &3

years.

Shri Sardar Singh was a member of
the Constituent Assembly and provisional
Parliament during 1947t52 from the then
State of Jaipur. He was a member of
the Jaipur Legislative Council in 1945.

A veteran diplomat, Shri Sardar Singh
served as India’s Ambassador to Laos
during 1958-61. A philonthropist and
educationist, he formed the Khetri Trust
to which his entire property has been

bequeathed for the promotion of educa-
tion science, literature and arts,
Shri Sardar Singh passed away at

Bombay on 28 January,
of 67 years.

1987, at the age

Shri Syed Ahmed was a member of
the First Lok Sabha during 1952-55 repre-
senting Hoshangabad constitutency of
Madhya Pradesh. He was a member of
Rajya Sabha during 1962-74

A veteran freedom fighter, Shri Syed
Ahmed took active part in the freedom
struggle and suffered imprisonment for a
long period. An advocate by profession,
he took keen interest in Parliamentary
activities.

Shri Syed Ahmed passed away at
Hoihangafead on 2 February, 1987 at the
age of 91 years.

Shri Mahamaya Prasad Sinha was a
member of the Sixth Lok Sabha during
1977-79 representing Patna constituency
of Bihar. Earlier, he had been a member
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of Provisional Parliament during 1950-52
and the Bihar Legislative Assembly and
Council during 1946-50 and 1952-74
respectively.

A veteran freedom fighter, Shri Sinha
took active part in the freedom struggle
and suffered imprisonment. An able ad-
ministrator, he served with distinction the
State of Bihar as its Chief Minister.

A prominent political and social
worker, he worked for prohibition, for the
removal of untouchability and for Hindu-
Muslim unity.

Shri Mahamaya Prasad Sinha
away at Patna on 12 Eebruary,
the age of 78 years.

passed
1987, at

We deeply mourn the loss of these
frienc’s and 1 am sure the House wiH join
me in conveying our condolences to the
bereaved families.

The House may now stand in silence
for a short while to express its sorrow.

(The Members then stood in silence
for a short while)

13 22 hrs.

PAPERS LAID ON THE TABLE

[English]

Report of Justice Ranganath Misra Com-
mission of Inquiry re. incidents of violence
following assassination of Shrimati
Indira Gandhi and Memorandum of
Action taken thereon.

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : I beg to
lay on the Table a copy each of the follo-
wing papers (Hindi and English versions)
under sub-section (4) of section 3 of the
Commissions of Inquiry act, 1952 :

(1) Report of Justice Ranganath
Misra Commission of Inquiry
appointed to inquire into the
'allegations in regard to the inci-
dents of organised violence which
took place in Delhi and the
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«disturbances which took place in
the Bakaro Tebsil, in Chas Tehsil
and at Kanpur following ,the
assassination of the late Prime
Minister, Shrimati Indira. Gandhi
(volumes I & II.)

(2) Memorandum of action Taken on

the above report.

[Placed in Library.
3666/871

See No. LT-

State of Mizoram (Amendment) Ordi*
nance and Delhi*Municipal Corpo-
ration (Amendment) Ordinance,
1987.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF

FOOD AND CIVIL SUPPLIES (SHRI .

H.K.L. BHAGAT) : 1 beg to lay on the
table a copy each of the following Ordi-
nances (Hindi and English versions) under
article 123(2) (a) of the Constitution :

(I) The State of Mizoram (Amend-
ment) Ordinance, 1986 (No. 8 of
1986) promulgated by the Presi-
dent on the 30th December, 1986.

(2) The Delhi Municipal Corporation
(Amendment) Ordinance, 1987
(No. 1 of 1287) promulgated by
the President on 5th February,
1987.

[Placed in Library, See No. LT-
3658/87]

Notifications under Central Excise and
Salt Act, Income-tax Act and Customs
Act.

THE NINISTER OF STATE IN THE

MINISTRY  OF FINANCE  (SHRI
JANARDHANA POOJARY) : I beg to
lay on the Table :

(1) A copy of the Central Excise

(Eighteenth Amendment) Rules,
1986 (Hindi and English versions)
published in  Notification No,
G.S R. 1340(E) in Gazette of
India dated the 30th December,
1986 under sub-section (2) of

FEBRUARY 23,

1987

)

(€)

Papers Laid * W

section 38 of the Central Excises
and Salt Act, 1944.

[Placed in Library.
3659/87)

Sie No. LT-

A copy of the Income-tax
(Eleventh Amendment) Rules,
1986 (Hindi in English versions)
published in Notification No.
S.0. 912(E) in Gazette of India
dated the 12th December, 1986
under section 296 of the Income-
tax Act. 1961.

[Placed in Library. See No, LT-
3660/87]
A copy each of the following

Notifications (Hindi and English
versions) under section 159 of the
Customts Act, 1962 :

(i) S.0. 963(E) published in
Gazette of India dated the
29th December, 1986, toget-
her with an explanatory
memorandum regarding revi-
sed rates of exchange for
conversion of certain foreign
currencies into Indian curr-
ency or vice-versa.

(i1) ' G.S.R. 1236(E) published in
Gazette of India dated the
28th November, 1986 toget-
her with an explanatory
memorandum regarding
exemption to dead burnt
magnesite  having certain
specifications  from  basic
customs duty in excess of 55
per cent ad valorem.

(iii)) G.S.R. 1242(E) published in
Gazette of India dated the
3rd December, 1936 together
with an explanatory memo-
randum making  certain
amendments to Notification
No. ,158-Custom dated the
2nd August, 1976 so as to
extend the benefit of duty
exemption on raw. naphtha
which Is used during proces-
sing of row naphtha or
returned to any other re-
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(iv)

)

(vi)

(vii)

(viii)

(ix)

finery for further processing
of petroleum products.

G S R. 1262(E) published in
Gazette of India dated the
5th December, 1986 together
with an explanatory memo-
randum regarding revised
rate of exchange for conver-
sion of Russian Rouble into
Indian currrency or vice-
versa.

G.S R. 1263(E) published in
Gazette of India dated the
5th December, 1986 together
with an explanatory memo-
randum regarding revised
rates of exchange for conver-
sion of Danish Kroners,
Deutsche  Marks.  Dutch
Guilders, French Francs and
Italian Lira into Indian cur-
rency or vice-versa.

G.S.R. 1283(E) published in
Gazette of India dated the
12th December, 1986 con
taining Corrigendum to Noti-
fication No. 6/86-Customs
dated the 2nd January, 1986.

G.S.R. 1285(E) published in
Gazette of India dated the
J2th December, 1986 regard-
ing exemption to dead burnt
magnesite having  certain
specifications from the whole
of the auxiliary duty of cus-
toms leviable thereon.

G.S R. 1291(E) published in
Gazette of India dated the
18th December, 1986 toget-
her with an
memorandum

explanatory

regarding
exemption to jute machinery
such as jute spreader, ring
and wrap spinning/twisting
frame etc. from the whole
of the basic and additional
duties of customs

thereon.

leviable

G S R. 1292(E) published in
Gazette of Irfdia dated the
18th December, 1986 toget-
her with an explanatory
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memorandum regarding
exemption to specified jute
machinery covered by Noti-
fication No. 489/86-Customs
dated the 18th December,
1986 from the who’e of the
auxiliary duty
leviable thereon.

of customs

GS.R. 1293(E) published in
Gazette of India dated the
19th December, 1986 toget-
her with an explanatory
memorandum extending the
validity of Nolifcation No.
21/84-Customs  dated the
15th February, 1984 upto
31st December, 1987.

G.S.R. 1299(E) published in
Gazette of India dated the
22nd December, 1986 toget-
her with an explanatory
memorandum  seeking to
make changes in duty struc-
ture of the various downs-
tream products of copper in
order to maintain by and
large the  customs duty
differential ~ between the
various products of copper
on one han.i and unwrought
copper on the other.

G.S.R. 1300(E) published in
Gazette of India dated the
22nd December, 1986 toget-
her with an explanatory
memorandum seeking to in-
crease the basic customs
duty on dross of zinc, alumi-
nium, lead and copper so as
to equate the duty rate with
the basic customs duty appli-
cable fo waste and scrap of
these items.

G.S.R. 1304 (E) published in
Gazette of India dated the
22nd December, 1-986
together with an explanatory
memorandum extending the
validity of Notification No.
3.56/85-Customs dated the
9th  December, 1985 upto
31st December, 1987.
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G.S.R. 1305 (E) published
in Gazette of India dated the
23rd December, . 1986,
together with an explanatory
memorandum extending the
validity of Notification No.
24/86‘Customs  dated the
23rd  January, 1986 upto

*30th June, 1987,

G.S.R. 1307 (E) published
in Gazette of India dated
the 23rd December, 1986
together with an explanatory
memorandum  seeking to
prescribe basic customs duty
on caustic soda in solid form
at a specific rate of Rupees
3500 per tonne.

(xvi) G.S.R. 1308 (E) published

in Gazette of India dated
the 23rd December, 1986
together with an explanatory
memorandum seeking to
exempt caustic soda in solid
form from the whole of the
additional duty of customs
leviable thereon.

(xvil)) G.S R. 1309 (E) published

in Gazette of India dated
the 23rd December, 1986
together with an explanatory
memorandum seeking to
maintain basic customs duty
at the rate of 100 per cent
ad valorem in respect of all
goods including  narrow
fabrics other thnn narrow
elastic tubes.

(xviii) G S.R. 1310 (E) published

in Gazette of India dated
the 23rd December, 1986
together with an explanatory
memorandum  seeking to
prescribe auxiliary duty of
customs on narrow elastic
tapes at the rate of 25 per
cent ad valorem.

(xix) GS.R. 1311 (E) published

in Gazette of India dated
the 23rd December, 1986
together with an explanatory
memorandum  seeking to
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exempt narrow plastic tapes
from the whole of the addi-
tional duty of customs levi-
able thereon.

G.S.R. 1321 (E) published
in Gazette of India dated
the 24th December, 1986
together with an explanatory
memorandum regarding
exemption to  computer
equipments when imported
into India from the basic
customs duty in excess of
60 per cent ad valorem and
the whole of the additional
duty of customs leviable
thereon.

G.S.R. 1322 (E) published
in Gazette of India dated
the 24th December, 1986
together with an explanatory
memorandum regarding
exemption  to computer
equipments when imported
into India from the basic
customs duty in excess of
30 per cent ad valorem and
the whole of the additional
duty of customs leviable
thereon.

G.S.R. 1323 (E) published
in Gazette of India dated
the 24th December, 1986
together with an explanatory
memorandum regarding
exemption  to computer
equipments when imported
into India from the whole
of the auxiliary duty of
customs leviable thereon.

G.S.R. 1324 (E) published
in Gazette of India dated
the 24th December, 1986
together with an explanatory
memorandum making certain
amendments to Notifications
No 280/84-Customs dated
the 19th November, 1984 so
as to delete the condition
regarding  production  of
essentiality certificate from
the Department of Electro-
nics.
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(xxiv)

(xxV)

(xxvi) G.S.R,

(xxvii) G.S.R.

(xxviii)

G.S.R. 1327 (E) published
in Gazette* of India datc4
the 26th December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
Nos. 268/84-Customs dated
the 30th October, 1984 and
75/85-Customs and  74/85-
Customs  dated the 17th
March, 1985.

G.S.R. 1335 (E) published
in Gazette of India dated
the 29th December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
No. 123/85-Customs dated
the 11th April, 1985 so as to
enhance the effective rate of
basic custom?? duty from nil
to 25 per cent ad valorem
and to extend its validity
upto 31st December, 1987.

1351 (E) published
in Gazette of India dated
the 31st December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
No. 10/85-Customs dated
the 16th January, 1985 so as
to extend the validity of the
concessional rate for imports
of components for commer-
cial vehicales for a period
of one more year, ie. upto
31st December, 1987.

1352 (E) published
in Gazette of India dated
the 31st December, 1986
together with an explanatory
memorandum seeking to fix

a concessional rate of basic .

customs duty of 60 per cent
ad valorem in rcspect of
propylene co-polymers.

G.S.R, 1353 (E) and 1354 (E)
published in Gazette of India
dated the 31st December,
1986 together with an expla-
natory memorandum regard-
ing exemption to imported
steel sheets and blanks when

Q)
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used for the manufacture of
body panels of fuel-efficient
motor car or fuel-efficient
van of engine capacity not
exceeding 1000 cubic centi-
metres from the basic
customs duty in excess of
25 per cent ad valorem, the
whole of the additional duty
of customs and from the
auxiliary duly of customs
in excess of 25 per cent ad
valorem.

[Placed in library. See No.
LT-3661/87]

A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :

)

(i)

(iii)

G.S.R. 1233 (E) published
in Gazette of India dated
the 1Ist December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
No. 71/86-CE dated the 10th
February, 1986 so as to
completely exempt  from
excise duty parts and com-
ponents of artificial limbs
and rehabilitation aids for
the handicapped when capti-
vely consumed in the factory
of production.

G.S.R. 1249 (E) published
in Gazette of India dated
the 4th December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
No. 197/62-CE dated the
17th  November, 1962 so as
to modify the scheme for
payment of rebate of excise
duty on exports of tea,
announced on 9th Septem-
ber, 1986.

G.S.R. 1264 (E) published
in Gazette of India dated
the 5th December, 1986
together with an explanatory
memorandum making certain
amendments to Notification
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memorandum extending the
validity of Notification No.
185/83-CE dated the 2nd
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No. 198/96*CE dated the July, 1983 upto 30th June,
14th March, 1986 so as to 1987:
insert the words ‘and drop
Wires’a'fter th'e words ‘Wind- (ix) G.S.R. 4(E) published in
ing wires’ in t.he "1."a.b1e Gazette of India dated the
a.nnexed to the said notifica- Ist January. 1987 together
tion. with an explanatory memo-
randum seeking to fix a con-
(iv) G.S.R.1266 (E) published cessional rate of excise duty
iﬁ Gagz;tte DOf InSia datleg(; of Rupees 525 per Kilolitre
the st ecember, for raw naphtha to be used
together with an e?<planat01.‘y as fuel in power generation
memorandum makmg ?ert..aun in two specified fortilizer
amendments to Notification units and Khetri Copper
N<* 64/83-CE dated the Ist Complex.
March, 1983.
. (x) G.S.R. 5fE) published in
V) G'S'R‘ 1267 (E) pl{bllshed G.izeite of India dated the
?}11 Gagte};[te [;)f Inf)la da;‘;g6 Ist January, 1987 together
© _Uecember, with an explanatory memo-
:gfr‘:::;nz;: an GXE;ZZ?(;?;Z randum seeking to exempt
exemption 1to lime wused Eza;:dpigerbeoruscergft inpal,:}:
Within_ the factory of produc- manufacture of cartons for
thIl' in the manufacture of packing apples from payment
calcium carbonate from t.he of excise duty so as to encou-
Wh'ole of the duty of cxcisc rage the use of paper car-
leviale thereon. tons in place of wooden
cases.
(vi) G.S.R. 1312 (E) published
in Gazette of India dated
the 23rd December, 1986 (Xl) G.S.R. %l9(E) pubhshed in
together with an explanatory Gazette of India dated the
memorandum  seeking  to 7th January, 1987 together
prescribe excise duty on with an explanatory memo-
polypropylene fibre waste at randum  making  certain
the rate of 0 per cent or amendments to Notification
Rupees 5 per kilogram No 223/86-CE dated the 3rd
whichever is less. April, 1986 so as to, clarify
that the excise duty exemp-
(vii) G.S.R. 1328(E) published in tion on HDPE/PP woven
Gazette of India dated the sacks will not be available
26th December, 1986 toge- if such s?cks are manufactu-
ther with an explanatory red on circular looms.
memorandum extending the
validity of Notification No. (xii) G.S.R. 27 E) published in
463/86-CE  dated the 9th Gazette of India dated the
December, 1986 upto 3lst 12th January, 1987 making
March, 1987. certain amendments to Noti-
fication No. 40/85-CE dated
(viii) G,S.R. 1349(E) published in the 17th March, 1985 so as
Gazette of India dated the to fully exempt from excise
31st .December, 1986 toge- duty, Paratoluic Ester and
ther with an explanatory Methyl Acrylate used cap*:-

vely for manufacture of
Dimethyle Terephthalatc and
Acrylic Fibre respectively.
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(xiii) G.S.R.

(xiv) G.S.R,
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36(E) published in
Gazette of India dated the
15th January, 1987 together
with an explanatory memo-
regarding
rubberised

randum
tion to
fabrics from the
the basic excise duty and
additional excise duty.

exemp-
textile
whole of

51(E) published in
Gazette of India dated the
21st January, 1987 together

with an explanatory memo-
randum making certain
amandment to Notification

No. 450/86-CE dated the
17th November, 1986 so as
to omit paragraph 2 of the
said notification.

[Placed in Library. See No.
LT-3662/87]

Notifications under Essential Commodi-
ties Act and Coconut Development Board

Act and Annual Report etc.

of and

Review on National Oilseeds and Vege-
table Oils Development Board for

1985-86.

SHRI JANARDHANA POOJARY : On

behalf of my colleague,

Shri Yogendra

Makwana, 1 beg also to lay on the Table :

1

Shree Durga Printing Press, Delhi-110006.

A copy of Notification No. G.S R.
1269(E) (Hindi and English ver-
sions) published in Gazette of
India dated the 9th December,
1986 containing Order indicating
the supplies to be
made by domestic manufactures
of fertilisers States/
Union Territories/Commodity
Boards during the period from
1st October, 1986 to 31st March,
1987 under sub-section (6) of
section 3 of the Essential Com-
modities Act. 1955.

of fertilisers

to various
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[Placed in Library, See No. LT-

3663/87]*

(2) A copy of the Coconut Develop-
ment Board Racruitment (Amend-
ment) Regulations, 1986 (Hindi

' and English Versious) publised

in Notification No. G.S.R. 2019

in Gazette of India dated 22nd

Nov.ember, 1986 under section 21

of the Cocount pevelopment

Board Act, 1979.

[Placed in Library. See No. LT-

3664/87]

(3) (i) A copy of the Annual Report
(Hindi and English versions)
of the National Oilseeds and
vegetable Oils Development
Board for the year 1985-86
along with Audited Accounts,
under sub-section (4) of
section 14 and sub-section
(4) of Section 16 of the
National Oilseeds and Vege-
table Oils Development Board
Act, 1983.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Oilseeds and
Vegetable Oils Develop-
ment Board for the year
1985-86.

[Placed in Library. See No.
LT-3665/87]
13.24 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Tuesday, February 24, 1987/

Phalguna 5, 1908 (Saka)





